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his counter controverting the same that there was nothing wrong

in the orders so passed by the concerned authorities and so this

)

CA has no legs to stand and the same is liable to be dismissed.
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Appellate Authority has not bothered to look intckpraycr made in

the memo of appeal, rather has confirmed the order of punishment
passed by the Disciplinary Authority and this can well be said to

3. After hearing the Jlawyers of both sides and after

carefully going through the orders soc passad particulariy the

order passed by the Appellate Authority, we find that the ground
80 taken by the Applicant 1in his memo of appeal has not been

Appetlate Authority would have assigned reason as to why he has

not considered the same. Singe the order passed by the Appeiiate
o URab™ 1 £Smp

A . (V3 o~ - ~ g [ g N | -~ o~ ~

Authority is not a speaking order, we feel that the matter is o
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4. In the background of the facts stated above and the

O

arguments so made on behalf of the learned counsel for the

applicant and the respondents, we set aside the order so passed
|

by the Appeliate Authority on 31.1.2000 Annexure-A-1 {a}) and
t

-
~

remand the matter back to the Appeilate Authority to pass a
speaking order in accordance with law as als

consideration the point so raised in the memo of appeal not

bear their own
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